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List the Case on 208.2002 for 

orders. 

L;:Eha2JDm' 

4 
(SEE RULE 42 

ENTRjL ADIVNIsTpjTp 	TRIBQNAL  
GUWAEAJTI BENH: 

ORDER SHEET 

Original ppjecatjon No. 	i9i 2  Al-te Petition No. 	
/ 

; 	 Petition 

Rew APPlication No, 	 / 

vs 
POdat(S) 	 0. 

Advocatp for the Appleca'rcj 	 C) 
\ 	

Ar 

Advocate for the RespondatS) 	 - 

Not e the Registry 
ibunal 

	

20.6902 	jeara Mr.H. Iahman.iearned 

tCSfl 	
counsel appearing on behalf of the 

" - 	l 	 applicant. 

- 	
r 	Issue notice on the respondents 

to show cause as to why the application 
111__-1 shall not be admitted. Returnable by 

"i' 	
4 weeks. List on 22.7. 02 for lmission. 

Mnber 	 ViceChairmafl 

ir 

I 	 c22.7.20021 	Leaping the question of limitation 

open the application is admitted, The 

I 	
respondents are ordered to file w1ttfl 

° 	 stat em ant. 

9zrVJ 4 ' gc-O tA I 
• 	 I 	 &w--T 	 I 

bb I 



O.A. 19200 

hw 
20.3.02 	On the prayer of learred counsel 

for the Respondents further four weeks 

time is allowed to the Respondents to 

file written statement. List on 

17.9.2002 For orders. 

Ilember 	 Vice-.Chairman 

mb 

	

17.9.02 	 On the prayer uP Mr. R.C.Pathak, 

learned Addl. C.G.5.C. for the respond 

1: ents four weeks time is allowed to the 

respondents to file written statement. 

..;. 	.iston6.11.2002 for orders. 

iIice-•Chai rman 

	

.11.02 	List on 5.12.2002 to enable the 

respondents to file written statnent. 

Member 	 Vice-Chairman 

iab •  

	

5.12.02 
	

The matter is similar witp 06. 

No. 190/2002. Mr. B.C.Pathak, learxiod 

Addi. C.G.S.C.. for the respondents 

stated that he will file written state-

rnent with4n three weeks from today. The 

- - matter may now be listed for hearing 

alongwith O.A. 190/2002 on 30.1.2003. 

List the matter for hearing on 30.1.03. 

• .•• 	 Member 

mb 

- 	AThQ Vt 
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O.A. No. 1 9 11 2 00 2  

- 

4' H 
I 	j 

30.1.2003 	Li.st the matter on 19.2.2003 

for hearing ai.ongwith O.A$ 190/2002. 

'H 

Member Vice-Chairman 

mb 

19.2e 2003 	Present : The Honble Mro, Justice 
DeN., Chowdhury, 
Vice-Chairman. 

The Hon' ble Mr. S. Biswas 
Administrative Member. 

Mr. H. Rabman, learned 

counsel for the applicant prays for 

adjournment of the case on personal 

ground. Learned counsel for the respond 

ents has no objectiori. The case is 

accordingly adjourn€d. List the matter 

again on 27.3.2003 for hearing. 

Member 	 Vice-Chairman 

mb 

27.3.2003 

f.te 

2 '? 3 

1 jcc;1 

-? 

C4'y Fd)ff1/t4 

U 	
4., 

/ 

L— a1 1  h 

Heard the learned counsel for the 

parties. Hearing concluded. Judgement 

delivered in open court, kept in separate 

sheets. The application is disposed of. 

No order as to costs. 

V:Chairman Member 

n km 
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i:N THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.190 of 2002 

And 

priginal Application No.191 of 2002 

Date of decision: This the 27th day of March 2003 

The Hon'ble Mr Justice D.N. Chowhdury, Vice-Chairman 

The Hon'ble Mr S. Biswas, Administrative Member 

O.A.No.190/2002 

Shri Tileswar Das, 
S.o Late Loknath Das, 
Resident of Chandradhar Baruah Nagar, 
Regional Research Laboratory, Jorhat. 

O.'A.No..19.1/2002 

Shri Manoj Kumar Das 
S/o Late Lakheswar Das 
Resident of Regional Research Laboratory Colony, 
Jorhat. 

Applicants 

By Advocates Mr H. Rahman, Ivalina Deka 
and W.T. Konyak. 

-versus - 	 - 

The Union of India 
The Director General, 
Council of Scientific & Industria.l Research, 
Raj Marg, New Delhi. 
The Director, 
Regional Research Laboratory, 
Jorhat, Assam. 
The Controller of Administration, 
Regional Research Laboratory, 
Jorhat, Assam. 
The Section Officer, 
Regional Research Laboratory, 
Jorhat, Assam. 

.. .... 

Respondents 
By Advocates Mr A. Deb Roy, Sr. C.G.S.C. and 
Mr B.C. Pathak, Addl. C.G.S.C. 



0 R D E R (ORAL) 

CFIOWDHURY. J. (v.c.) 

Both the cases were taken up together since common 

questions of law and facts are involved. 

Both the cases relate to consideration of the 

case of the applicants for promotion in the light of the 

scheme of MANAS as amended from time to time. 

The applicants are working under the respondents 

in the Regional Research Laboratory, Jorhat. The 

respondents authority with a view to provide promotional 

benefit, introduced a scheme, more effectively known as 

the MANAS whcih came into force on and from 1.4.1992 and 

continued upto 1.4.1992. The said Schemewas revised and 

the revidsed Scheme came into effect from 1.4.1992. 

Admittedly, the applicants did not possess the entry level 

qualification at the time of their initial appointment. 

They, however, acquired the special qualification in 

1988 and 1991 respectively. 

The applicant in 	O.A.No.190/2002 	was first 

appointed on 31.12.1977 as Group 1(I) 	in the scale of pay 

of 	Rs.196/-. Since 	he was 	a 	non-Matriculate he 	was 

initially appointed in the lowest category of post, i.e. 

Group I (1) in the scale of pay of Rs.196/- (revised scale 

of Rs.750-940). As per the prevailing policy of promotion, 

he was assessed in 1984 and promoted as Group 1(2) in the 

scale, of pay of Rs.210/- (revised scale of Rs.802-1150). 

He was again promoted in the year 1992 as Group 1(3) in 

the scale of pay of Rs.260/- (revised scale of Rs.950-

1400). The applicant thereafter passed the ITI Plumber 

Tr ad e.......... 
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J 	Trade in 1991 and his grievance is that after he acquired 

the higher qualification he was not considered for 

promotion under the Scheme though he was considered for 

promotion in the normal channel. 

Similarly, the applicant in 0.A.No.191/2002 was 

first appointed as Technical Group (1) in the year 1979 in 

the scale of pay of Rs.196/-. He was promoted as per 

assessment in the year 1986 in the scale of pay of Rs.210 

in Group 1(2). This applicant also passed the ITI 

examination in Fitter Trade in the year 1988. According to 

the applicant he was entitled for promotion in the year 

1988 after acquiring the qualification of Feeder Trade. He 

was, no doubt promoted as Group 1(3) in the year 1994 as a 

normal assessment promotion in the scale of pay of Rs.260-

4500. The applicant is also smarting under the grievance 

that his case was not considered in the light of the MANAS 

Scheme which was revised subsequently. 

The respondents contested the claim of the 

applicants and stated that there is no illegality in the 

action of the respondents and their cases were duly 

considered. 

We have heard Mr H. Rahman, learned counsel for 

the applicants in both the cases and also Mr A. Deb Roy, 

learned 	Sr. 	C.G.S.C. 	appearing 	on 	behalf, of 	the 

respondents in 0.A.No.l90/2002 and Mr B.C. Pathak, learned 

AddI. C.G.S.C. appearing on behalf of the respondents in 

0.A.No.191/2002. We have also perused the promotional 

scheme which is of beneficial nature. 

 From a 	perusal of 	the materials submitted before 

us, it 	is found 	that the applicants submitted their 

representations......... 
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representations for consideration of their case 	for 

promotion in the light i of the Scheme which was 

subsequently revised. It is also a fact that both the 

applicants acquired the entry level qualification. 

Considering the facts of the cases and the materials 

placed before us, we are of the opinion that ends of 

justice will be met if a direction is issued on the 

applicants to submit their reprsentatiOflS before the 

authority for consideration of their case for promotion. 

Accordingly the applicants are directed to submit their 

representations ventilating their grievances before the 

authority claiming promotion under the Scheme within four 

weeks from the date of receipt of the order. If such 

representations are made the respondents are ordered to 

consider the same justly and fairly in accordance with law 

and pass appropriate orders according to law. 

9. 	Needless to state that while considering the case 

of the applicants the respondent authority shall take note 

of the Scheme as •amended from time to time as well as any 

other existing scheme and pass a speaking order. The 

respondents are directed to complete the above exercise as 

expeditiouslY as possible preferably within three months 

from the date of receipt of the representations from the 

appi icantS. 

10. 	With the above observations both the applications 

stand disposed of. There shall, however, be no order as to 

costs. 

Sci/ VICZ LHAIHi/4 

5d/[v]EMBEF (dmn) 

n km 
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•J • 	BEFORE THE CENTRAL ADMINISTRATIVE .TRIBUL 

GUWAHATI BENCH : GUWAHATI 

	

Original Application No. 	I /2002 

Manoj Kumar Das 
......... Applicant. 

-VS- 

Union of India & others 
sr • ........Respondents 

I N D E X,  

$L. No. 

1. 

Particulars Page NO. 

Application ito 10 

2. Verification 11 

3. Annëxure 	- 1 12 - 13 

4. AnnexuZe 	- 2 14 - 20 

50 Annexure 	- 3 21 - 22 

6. 	•. Annexure 	- 4 23 

Filed by 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENi AT GUWAHATI 

An application under Section 19 

of the Central Administrative Act, 

1985, 

ORIGINAL APPLICATION NO. 	/ 2002. 

Shri Manoj Kuxnar Das, 	
0 -, 

S/o late Lakheswar Das, 

resident of Regional Research Labo-

• 	
ratory Colony, Jorhat. 

plican. 

-Versus- 

The Union of India. 

Director General, Council of  

• 	 Scientific & Industrial Research 

Raj Marg, New Delhi- 110001. 

• 	 3. Director, Regional Research 

Laboratory, Jorhat, Assam. 

4, controller of Administration 

Regional Research LaboratorY, 

Jorhat, Assain. 

• 5. Section Officer, Regional Research 

Laboratory, Jorhat, Assam. 

0 	

• 	

•.... Opposite Party 

Respondents. 
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Particulars of the Order against which, this appli-

cation is made:.. 

This application is made against the order 

No. 17/66/32/95-PPS dated 20.12.99 issued under the 

sinature of the Under Secretary to the Council of 

Scientific & Industrial Research communicated under 

Memo No. RLJ.14(161) Estt/79 ddtedlO.1.2000. 

Annexute- 1) 

II. JURISDICTION :- 

The applicant declares that the cause of action 

of this application is within the jurisdiction 

of this Hon'ble Tribunal. 

III. •  LIMITATION :- 

The applicant further declares that this 

application iswithin the prescribed period of 

limitation and as such, a seperate application 

has' been filed for condoning the delay. 

IV, 	FACTS OF THE CASE:-. 

1. 	That your humble applicant ,  is a citisen of.  

India and is a permanent resident of Jorhat. and 

presently working as Group 1(3) in the Regional Research 

Laboratory at Jorhat. 

'2. 	That your humble applicant was initially 

appointed as Technical Groupl(1) in the year, 1979 

in the scale of pay of . 196. 

3, 	That your humble applicant was promoted as 



per assessment in the year 1986 in the scI.4e=- of 

pay of L. 210 in Group 1(2). 

4 9 	That your humble applIcant begs to state 

that in 1988 your humble applicant passed the ITI 

Examination in pitter..Trade and byvirture of this 

additional qualification i.e. the entry level quali-

fication 	applicant is entitled. for consideration 

of the-next grade of promotion as per prevailing 

promotional system. 

That your humble applicant begs to state that 

he is entitled for the next grade ckf promotion in 

198f after acquiring entry level qualification, but 

he was promoted 	 in 1994 

as Group 1(3 as a normal assement promotion in the 

scale of pay of s. 260-. 4500/- and your humble 

applicant is drawing ipay of ft. 3650 per month 

plus other allowances as admissible from time to time. 

That your humble applicant begs to state that 

as per policy of the Regional Research Laboratory and 

as per cicu1ar issued by the council of Scientific 

and Industrial research,yoUr humble applicant is 

entitled for promoti'On as per MNAS. 

That your humble applicant begs to state that 

though there was no clear-Cut guidelines for promotion 

to Group 1 staff under the Regional Research LaboratorY 

1 
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Jorhat, after introduction of merit and normal 

assessment scheme, hereinafter referred as NMANASN 

effective from 2.4.1988,your humble applicat is 

entitled for promotion to the next higher grade as 

pet scheme. 

8. 	That your humble applicant begs to state 

that when MANAS came into operation on and from 

1.4.88 and it was continued up to 1.4.1992. During 

the said period your humble applicant acquired special 

qualification of ITI ( Fitter Trade ) in 1988 and 

as the applicant has acquired the entry level higher 

qualification in 1988 and he was appointed in 1979; 

as per the circular No. 171/66/94-PPS dtd. 17.6.95 

issued undr the signature of the Deputysecretary 

to council for Scientific and Industrial Research 

Laboratory, your applicant is entitled for the bebefit 

of promotion for acquiring the special qualification 

The circular clearly mentioned that the 

condition of qualification in respect of those who 

were In position on 1.2.1981 in Group I in the pre-

revised scale of t. 260-. 550 and in Group II in the 

pre-revised scale of R. 425- 7000 , has been relaxed 

as an exceptional case by the Director General.ISR 

by virture of acquiring experience , specialised 

skill etc. The assessment of these persons can be 

considered up to Group 11(3) In the scale of Rs. 

1400-. 2300 and Group 111(4) in the scale of pay of 

. 2200- 4000 in respective groups. As per letter 



/ 

dated 17.6.1995,.your applicant is entitled for 

consideration of his zz= next promotion on an 

assessment as a scpecial case for acquiring higher 

qualification • But your humble applicant was not 

considered for assessment promotion as per circular 

though your applicant has acquired the entry level 

qualification of ITI passed in 198809 

A copy of the letter dated 17.6.1995 is annexed 

herewith and marked as Annexure'. 2. 

9, 	That your applicant begs to state that 

as per letter issued on 19.6.1995,yOUr applicant 

is entitled for the promotion for acquiring the entry 

level higher qualification in 1988. But his case 

was not considered by the authority and as such, 

your applicant has submitted an application/ repre-

sentation before the authority for dedressal of 

his grievances . 

10. 	That your humble applicant begs to state 

that after receipt of thee representation from the 

applicant the Regional. Research Laboratory, Jorhat 

sought for some clarification regarding the 

revised MANAS effective, from 1.4.1992 from the 

Council of Scientific and Industttal Research, 

New Delhi. In reply to the said letter the clarifi- 

cation was issued on 13.2.1996 by the Joint Secretary 

to the Council for Scientific and Industrial , 

Research in which it was clarified that those employees 
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who were in position as on 1.2.1981 and have 

acquired the higher qualif.cation i.e, the entry 

level qualification for movement from one group to 

another is eligible as per provision 6.4.7 and 

2.3.5 of the pre-revised MANAS respectively. It was 

also clarified in this regard that the benefit as 

envisages under the above provision is admissible 

1 prospectiveto all the employees who were in 

position as on 1.2.1981 and. acquired the qualification 

of the next higher grade at any time after 31.12.1981 

without restriction of any cut of date for acauiring 

the same. is such your bumble applicant is entktled 

for. the benefit of promotion as your applicant was 

initially appointed in 1979 and he was in the service 

on 1.2.1981 and he acquired the higher qualification 

i.e, the entry lvvel qualification of ITI in the 

year, 1988. 

A copy of the circular dated 13.2.1996 is 

annexed hereto and marked as Annexure- 3. 

11 	That your humble applicant begs to state that 

as per the letter dtd. 19 66.1995 and 13.2.1996 

your humble applicant is entitled for the benefit 

of promotion they were not promoted and so they have 

submitted memorandum and representations etc. Ulti-. 

mately Section Officer of the Regional' Research 

Laboratoxy,Jorhat issued a notice on 1 0 5.1997 direting 

all the employees to submit their entey level 
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qaliica.tion and detailed infoation who were 
€ 

eligible as per circular for consideration of thei) 

case. The said notice was circulated on the Notice 

Board of the Regional Research Laboratory,JOrhat 

on 1.5.1997. 

copy of the said notification is annexed 

hereto and marked as AnnexuXe- 40 

That your humble app'icant begs to state that 

though the applicant has suitted his application 

before the authority,but his case was not considered 

and still he is working in the same post as Grade I 

and his case of promotion is not considered in the 

light iof the circular issued by the authority. 

That your humble applicant begs to state that 

as per the date of appointmmt your humble applicant 

was initially appointed on 12.11. 79 in Groupl(1) and 

acquired the qualification of ITI(Fitter Trade ) in. 

1988 and in acquiring the entry level qualification 

your humble applicant is entitled for the movement 

from Group I to Group II as per MANAS and revised 

1ANAS, 

It may be mentio ned herein that the MANAS 

was introduced on 1.11.88 and the revised MANAS 

on 1.4.1992 and in both the MANAS AND REVISED. MAMAS 

there was a guidelines as per the scheme for which 

your humble applicant is. entitled. for consideration 

LZ 
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of promotion from Grade I to Grade II. 

14 0 	That your humble applicant begs to state 

that as the applicant was not promoed after 

several representations he has no other alternative 

than to file this application before this Hon'ble 

T ribunal for redressal of his grievances so that 

the case of your applicant for promotion may be 

considered by this 	'ble Tribunal. 

1 	LEGAL GROUNDS FOR RELIEF:- 

1. 	For that your humble applicant is entitled 

for promotion as per MANAS and revised MANAS as 

your applicant has acquired the entry level quali-

fication of ITI in 1988. 

2, 	For that your applicant is also entitled for 

promotion as per revised MANAS and also under 

MANAS in 19880.But  his case of promotion is not 

considered till today even after issuae of 

circular by the Council of Scientific and Industrial 

Research. 

3 0 	For that your humble applicant was initially 

appointed in 1979 in Grade I and still he is working 

as such although he has acquired the entry level 

qualification in 199 and as per MANAS AND revised 

MANAS. ,YOUR HtJMBL.E APPLICANT is entitled for consi-

deration of his promotion as per circular dated 

i.2.1996. 
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4' 	For that your applicant is entitled for 

prospective promotion on and from 1988 as MAMAS 

was introduced in 1988 and it was in.force up 

to 1992 and revised MANAS was introduced on 1.4.92 

and as per both the schemes your humble applicants 

is entitled for promotion on group change from 

groupi 1 to Group II. 

5 0 	For that your humble applicant is entitled 

for promotion as per circular issued by the Council 

for scientific and Industrial Research dtd. 

19,6,95 and 12.2.1996. 

6 * 	For that in any view of the matter, your 

humble applicant is kctiRt entitled for promotion 

from Group I to Group II post which was not consi-

dered by the authority till today and as such, 

your applicant filed this application before this 

Hon'ble Tribunal. 

II.' DETAILED OF THE REMEDY EXHAUSTED:- 

There is no remedy except filing, this appli-

cation before this Hon'ble TribunaL as your humble 

applicant has exahusted all the remedies 'available 

to him.  

III, MATTERS NOT PENDING IN ANY OTHER COURT:-
TRIBUNAL: 

The applicant declares that he had not filed 

any other application before any Court! Tribunal. 
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IV. 	RELIEF PRAYED FOR:- 

That the respondents may be directed to consider 

the case of the applicant as per provision of MANAS and 

revised MANAS and the letters dated 19. 6.95 and 13.2.96 

issued by the CoUncil for Scientific and Industrial 

Reaearch. 	
I 

MD/OR 

Pass necessary orders as prayed for 	as your 

Lordships 	may deem fit and proper. 

 INTERIM RELIEF 	PRAYED FOR:- 

NIL 

 PARTICULARS OF THE 	POSTAL ORDER:- 

- Postal Order No .:- 	S3 

Date of 	issue 	:- 	/0 	' 

Issued from 	:- 	 G P . 0 

Payable at 	:- 

VII DETAILS OF INDEX:- 

An index showing the particulars of documents is 

enclosed. 

VIII. LIST OF ENCLOSURES:-. 

As per index. 

I 
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- 	 VERIFIATIQ 

I Shri Hanoi Kumar Das, son of late LakheSWar Das, 

aged about 48 years# resident of R,R.L. Colony ,Jorhat, 

Assam, do hereby solemnly affirm and verify the statements 

made in this applicatiOn as follows- 

That I am the applicant in the above application 

and as such, I am acquaintd with the facts and circumstances 

of the case. 

	

20 	hat I am fully  competent to verify this application 

and I do ) verify this application as true to my knowle4ge and 

belief and I have not suppressed any material facts. 

And 

I sign this verification on this the 	th day of 

June, 2002 at Guwahati. 

PlaCes. 

Dates 

-f . lJt 

DVcl aras. 

I 
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 

Anusandhan Bhavan,2,Rafi Marg,New Delhi—hO 001 

I 

No. 17/66/32/95—PPS 
	

Dated 20.12.1999 

The Director, 

Regional Research Laboratory, 

Jorhat 785 006. 

Sir, 

With reference to your letter No.RLJ —14(161)!' 

Estt/1.7, dated 29.11 .99, forwarding representations 

from S/Shri Tileswar Bas and Manoj Das regarding 

movements to next group under pars 6.4.7 of MANAS, 

I am directed to state that un&er the special provision 

contained in paras 6.4.7 and 2.3.5 of pre-revised 

and revised MANAS approved by the G.B. the benefit of 

movement to next group is admissible from prospective 

effect from the date of notification of the approMal of 

the competent authority to the recommendations of the 

elect±on Committee. This amounts to fresh 

selection and cannot take effect from retrospective 

effect. The qualification possessed by such employees 

• 	at the time of consideration of their cases uflder the 

sàid.paras is taken into consideration. 

It is,therefore , regretted that the cases of 

the employees under reference cannot be considered under 

para 6.4.7 of MANAS at this stage and the decision already 

communicated vide this office letters dated 26.10,98, 

Contd.....2/- 
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18.3.99, 29.4.99 and 23.8.99 is reiterated. However, 

the existin assessment schem including the issue, under 

reference has also been considered bythe Apex Committee 

and if there is any change in the existing position on 

the recommendations of the committee as may be finally 

approved by the conipetsnt auIihority, the same will be 

notified to the Labs./Instts. and their cases could 

be considered accordingly. 

• 	Sd!- 

Y. Ramakrishna 
Under Secretry 

. . . S S 0 S S S 

REGIONAL RE$EARCH LABORATORY : JORHT 

No.. RU -14(161)1 Est t. /79 	 Dat ed :10 • 1 .2000 

Gopyto 

• 	1. Sri M.K.Das,Tech.,RRL,aorhatfOr information. 

Sri Tileswar Das, Tech., - do - 	do- 

Personal file of S/Sri I.K.Das & Tileswar Das. 

SECTION OFFICER. 



ANNEXU1Er2 

COUNCIL OF SCIENTIFIC. AND INDUSTRIAL RESEARCH 

RAF.I M7\RG 

NO. 17/66/94-pps 	NEW DELHI-11001,the 17.6.1995 

:1 

El 

From, 

Joint secretary (Admn) 
Cbuncil of Scientific and Industrial Re8earch 

TO, 
The Heads of. all the 
National Labs./InsttS. 

Sub: Revised MANAS effective from 1.4.1992. - some 
clarifications reqaflq. 

Sir, 
I am directed to invite your kind attention to 

D..U. letter No.17(66)/94-ppS dated 1st Sept., 1994 

from Shri Dilip Kumar, J.S. (Ad r .)CSIRforwarding a 

copy of the revised MANAS approved by the competent 

authority for implementation w.e.f. 1.4.92 and to state 

that references have been received in this office 

from some of the Labs-/InSttS. after issuance of the 

above document, seeking clarifications regarding some 

of the provisiOnS of the revised MANtS. Thee points 

are clarified as under for your kind information, guidance 

and necessary action. 

4 
1. 	There was a provision under the pre-revised 

MANAS made effective from 1.4.88 vide para 2.5.8 to 

the effect that 
I*Those (employees) in Group IIIV.(A) 

41 

Conth.. . . .2/- 

\ 



who did not possess qualifications of the 

lowest Gtade of those Groups om 1.2.81 will be 

eligible on consideration for assessment upto 

Grade III (2) v(A) (2) (Rs1640-2900) only. 

However, condition of qualification in respect 

of these position on 1.2.81 in Groups I & II 

pre-revised scales of Rs.260-350(revised Ps.950-

1400) and Rs.475 (revised Rs.1400-2500) has 

been relaxed and an exceptional case by the DG. 

CSIR by virtue of acquiring experience, specia-

used skill etc. assessment of these persons 

can be considered upto Grade Ii (V) in the 

scale of Rs.1400-2300 and Grade III (.4) in the 

scale of Rs.2200-4000 11
" 

The Governing Body while considering the revision 

of theMANAS, decided to delete the above provision 

from WNAS taking a view that there may be stray cases 

requiring the application of the said provision under 

Para 2.5.8. of the pre-revised MANAS. While deciding 

to delete the said provision, the Governing Body at 

the same time also decided that separate administrative 

instruction could be issued to decide such stray cases 

that may come up in future. 

Pursuant to the decision of the Governing Body and 

above, it has administratively been decided that under 

the revised MANAS implemented w.e.f. 1.4.92 also, the 

employees in Group III&V5 (A) who did not possess the 

qualifications of the lowest rade (entry level qualif i- 
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cations prescribed under NRAS of these Groups on 

1.2.1981, will be eligible for consideration for 

assessment upto Gr.III2) and V (A) (2) Rs.1640-2900 

only. However, if the condition of qualification 

in respect of those who were in position on 1.2.81 

in Group-I in the pre-revised scale of Rs.260-350 

(revisedRs 950-1400) and in Group II in the pre-revised 

scale of (Rs,425-700) (revised Rs1400-2300) has been 

relaxed as an exceptional case by the DG CSIR by virtue 

of acquiring experience, specialised skill etc., 

assessment of these persons can be considered upto 

Grade II (3) in the scale of Rs.1400-2300 and Grade III 

(4) in the scale of Rs.2200-4000 in the respective 

Groups. Accordingly, para 1.3.2. of the revied.MANAS 

containing the provision that "f or assessutent promotion 

within the same group, the restrictions of minimum 

qualification and experience will not apply for the 

existing employees" may be deemed to have been modified 

to the above extent in respect of the above categories 

of employees in Group III and V.W. 

2. 	Para 0.6.7 of the revised MANAS provides that 

11  For foreign assignment/deputations study leave 

EOL which has not resulted in break of service 

where no ACPs/APARS are available, average of 

percentage of marks as obtained for interew 

and peer review corined for Group IV. and 

interview (including trade testO for other Groups 

will be counted for Normal assessment only by 

Contd. . 
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conversion of rating given by the outside organisatiofl 

into 7 point scale. For this purpose1 at least three 

ACRS/APARS written in CSIR Labs. Hqrs. are required. t ' 

It may kindly be seen from the above that 
the provision has been make under the said para for 

regulating the cases of assessess involing foreign 

assignment/deputations study leave, EOL, with or 

without the availability of ACR5/APARS for the period 

of their foreign assignment/ deputation etc. The 

conversion of rating given by the outside organisatiOn 

into 7 point scale in envisaged only in respect of the 

cases where the ACRs/APARS may be available. But this 

is not very clear from the language of the para as it 

is. It is, therefore, clarified that Para 0.6.7. 

under the revised MANAS may be deemed to have been 

modified as under:- 

%For £oreigt assignment/ deputation study leave 

EOL which has not resulted in break of service 

where no AC&s/ APARs are available, average 

of percentage of marks as obtained for interview 

and peer review corrined for Group IV. and 

interview (including trade test) for other 

Group will be counted for Normal AssessiBent 

oly. If, However, the ACRS/APARS for the said 

period are available, then the rating given 

by the outside organisatiOn will be converted 

into 7 points scale. For above purposes at 

least three ACRs/ APARS written in CSIR Labs/ 

Instts are required." 

Contd....  
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3. 	It has also been noted that para 6.4.7. and 

2.3.54 of the old and revised MANAS respectively are 

being misinterpreted by some of the Lab./Insttso who 

are taking them at par with other provision of MANAS 

applicable for assessment promotions for the next 

higher grades for the purpose of determiniflg the 

effective date of promotion to the higher group post, 

and are giving the benefit to the concerned employees 

with retrospective effect of 1.4.1988 i.e. the effectiv 

date of implementation of the old MANAS containing 

this provision, on the basis of the interviews condacted 

by them under the provisions of the said paras much 

after 1.4.1988, which is not in order. It is, 

therefore, clarified here that the benefit of placement 

in the higher group under the provisions of the said 

paras is admissible to the concerned employees from 

prospective effect from the date of their joining on 

the 4.igher Group post after their selection for the 
same on acquiring a cothparable level expected in open 

recruitment to such positions through the selection 

Corunittee constitutedas per the instruction. 

4 	Clarifications are also being sought by the 

Labs/Instts. whether there is any cut off date for 

acquiring the qualification of next higher group by 

the employees who were in position as on 1.12.81 

for being eligible for the benefit of movement, to 

higher group under the provision of papas 6...4.74, 

and 2.3.5. of the pre-revised and revised MANAS, 

Contd....  



respectively. It is clarified in this regard that 

the benefit envisaged under the above provision is 

admissible prospectively as explained in para 3 here 

above, to all the employees who were in position as 

on 31.12.81 and acquire the qualifications of the 

next higher group at any time after 31.12.81 without 

the restriction of any cut off date for qcquiring the 

same. 

5. 	It has also been observed that inspite of the 

fast that it has been clearly stipulated under the 

relevent provisions under the old aswell as the 

revised MNAS that Assessment Committees will be 

constituted from the approved panel of experts, as per 

prescribed constitution, some of the labs/instts, 

are not following these guidelines strictly1 ine,smuch 

as they are including the expert merers in the 

Assessment Committeefrom outside the approved expxt 

panels and in some cases more members than the number 

prescribed under the relevant provisions are being put 

in the Assessment Committee. In this connection, it 

is clarified that the assessment Committees have to be - 

constituted invariably out of the experts panels (both 

internal C$IR as well as outside experts) okiy, and 

the number of experts should also not exceed the number 

prescribed under the relevant provisions. Needless to 

emphasise any kind of violation of the proddure/ 

guidelines approved by the competent authority, 

irrespective of its magnitude, could be challenged and 

may not withstand the legal scrutiny. It is therefore, 

COntd.. .7/- 
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necessary to ensure that all actions are taken strictly 

in accordance with the prescribed prisions/ guidelines 

and related instructionja without allowing any violation 

of any kind. 

it is requested that the above clarifications 

may kindly be brought to the notice of all concethed in 

your Labs./instts. for their information, guidence 

and necessary actions. 

Kindly, acknowledge the receipt. 

S.d/- B.. S. Caira. 

Deputy Secretary. 

Copy to : 

FSd½.Os/F&AOs ofall iabs/instts. 

Sr.F&AOs /P&AOs in CSIR Hqrs. 

3, D5.cu/us(co) 
4. Sr.Dy. FA(F) /Dy FA(S) (R). 
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COUNCIL OF SCIENTIFIC& INDUSTRIAL RESEAaCH 

Rafi Marg. 

No. 17/66/94-PPS New Delhi 110001, the 13th  Feb, 1996. 

Prom, 
Joint Secretary (Adnrx,) 
Council of Scientific & INdustrial Research 

TO, 
The Directors/Head of all the 
National Labs..Iristts. 

sub:- Revised, MZ-NAS effective from 1.4.1992-
some clarifications regarding. 

Sir, 

I am directed to refer to CSIR letter of even 

number dated 19.6.1995, on the above subject and to 

state that the benefit envisaged under paras. 6.4.7., 2.395 

of the pre-revised and revised of MANAS respectively is 

admissible only to the employees who were in position 

on 1.2.81. Keepthng this position in view, it is, requested 

that para 4 of the said CSIR circular letter may be 

deemed to have been modified to read as under :- 

"'Clarifications are also being sought by the 

Labs/Instts, whether there is any cut off date 

for acquiring the qualification of next higher 

group by the employees who were in position as on 

1.2.81 for being eligible on the benefit of 

movement to higher group under the provisions of 

Paras 6;4.7. and 2.3.5. of the pre-revised and 

revised MANAS respectively. It is clarified in 

this regard that the benefit envisaged under the 

Contd. . .2/- 
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above provisions is admissible prospectively as 

explained in para 3 herein above to all the 

employees who were in position as 1.2.1981 and 

acquire the qualifications of the next hiqher group 

at any time after 31.12.81 without the restriction 

of any cut off date for ac.quiribg. the same." 

Sd/- Girish Chopra 

Under Secretary. 

Copy to : 
Sr.P&AOs/F&40S of all Labs/Instts. 

All Heads of Divisions / Sections in 

CSIR Hqrs. / csiQ.. 

Ojj 



ANNEXURE -4 
V 

REGIONAL RESEARCH LABORATORY:JORHhT (ASSAM) 

NO. RRL J/REC/97 
	 Dated : 01.05.97 

N 0 T I CE.. 

The competent Authority likes to consider the 

cases of employees whowere in position on 01.02.81 and 

acquired after 31.12.81, the entry level qualifications 

of the group next higher to the one in which they were 

placed as per the revised MANAS Clause 7.3.5. All 

the eligible candidates are requested to submit their 

applications with detail information accordingly on or 

before 20.5097 failing which it will be difficult to 

consider their cases. 

Sdi' B..J. Deuri 

Section Officer. 

CC: 
All Heads of Divri/ Sec. for kind information 

and circulation among the statf meners of 

their Divns/se. 

Al]. Notice Boards. 

Scientist-in-charge, BLT, Itariagar. 

SPA to Director. 
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ADMINISTRATIVE TRIBUNAL 
BENCH AT GUWAHATI 

Shri M.K.Das 	 Applicant 

-Versus- 

Union of India & Others 	Respondents 

(Written Statements filed by the respondents) 

The written statements of the respondents are as follows: 

That a copy of the O.A. No. 191/02 (referred to as the application) 
has been served on the respondents. The respondents have gone 
through the same and understood the contents thereof. 

That the statements made in the application, which are not 
specifically admitted by the respondents, are hereby denied. 

That with regard to the statements made in para 1,2 and 3 of the 
application, the answering respondents have no comments to offer. 

That with regard to the statements made in para 4, the 
respondents state that as per records the applicant passed the ITT 
examination in the year 1988 in the Fitter Trade. As per existing 
promotional scheme, the applicant has been given 3 promotion, 
namely, from Gr. 1(1) to Gr. 1(4) till date. 

That with regard to the statements made in para 5. the 
respondents state that the applicant joined the Laboratory in the year 
1979 in Or. 1 (1) and after completion of 7 years in service, he was 
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promoted to the next higher grade i.e. Gr. 1(2) in the year 1986 after the 
recommendation of the Assessment Committee. Now, the applicant has 
been promoted to the Gr.(4). 

That depending on the period of consideration for promotion i.e. 
if the promotion period falls during MANAS, it was dealt as per 
MANAS and in ease it falls under the Revised MANA.S, it was dealt as 
per Revised MANAS. As such, the promotion of the applicant right 
from his joining of the Laboratory from 1979 till date has been 
considered under both the schemes. 

That. with regard to the statements made in para 7, the 
respondents state that these statements are not correct and hence the 
same are denied. In this connection the respondents state that there are 
clear cut guidelines for promotion and according to which the 
applicant's case was considered and he has been promoted to the 
higher grades, which has been accepted by the applicant without any 
objection. 

That with regard to the statements made in para 8, the 
respondents state that as per existing official tenn there is no special 
qualification as mentioned by the applicant. Acquiring higher 
qualification does not mean automatic change of one's existing Group 
and promotion to higher group. It is pertinent to mention here that in 
the para 6.4.7 . of the MANAS.. it laid down that special interview may 
be arranged as a one time measure if the post was not advertised in any 
particular year. As such, the spirit of the para 6.4.7 of the MANAS is 
one of rather objective need base but neither automatic nor 
superimposed upon this spirit as this is equivalent to open recruitment 
/seiection. Moreover, mention may be made here that all 
scientific/technical posts in the national Laboratories! Institutes are 
created on functiona.l needs only. 

9.. That with regard to the statements made in para 9, the 
respondents state that acquiring the higher qualification does not mean 
automatic change of one's existing group to higher group. It is 
pertinent to mention that in the para 6.4.7 of MANAS, it is mentioned 
that special interview may be arranged as a one time measure, if post 
was not advertised in any particular year. In this connection the 
respondents re-iterate the foregoing statements made in this written 
statements and state that the applicant's claim that his case was not 
considered by the authority is false and misleading. As such, the 
applicant is not entitled to any relief under the scheme or any rules. 
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That with regard to the statements made in para 10 the 
respondents state that the authorities under the respondent No.3 
initiated the matter at the first instance. The respondent No.3 being a 
functional and constituent establIshment under the respondent No.2 
and the respondent No.2 being the regulatory authority, the authority 
under the respondent No.3 sought clarification from the respondent 
No.2 on the issue. 

in this eoiinection, the respondents also state that the claim of the 
applicant that his case was referred to CSIR on the basis of revised 
MANAS is factually incorrect and misleading one. In fact his case was 
referred as per MANAS and not under the revised MANA.S. So far as 
the other statements are concern, the respondents reassert and reiterate 
the foregoing statements as made in this written statements. 

That with regard to the statements made in para 11 of the 
application, the respondents state that even if there is no cut off date 
under letter under reference, acquiring of higher qualification does not 
mean automatic change of one's existing Group to a higher group. In 
this regard the para 6.4.7 of MANAS is very.  much clear and therefore 
the respondents reiterate the foregcdng statements made herein above. 

12 That with regard to the statements made in para 12, the 
respondents state that claim of the applicant that his case was not 
considered by the respondents is not correct. The provisions of the 
Clause 6.4.7 of the Scheme very much clear in this regard. 

That with regard to the statements made in para 13, the 
respondents state that the changing of group from Gr. 1(1) to Gr. II as 
per MANAS and Revised MANAS is not automatic afler acquiring any 
higher qualification. In fact, its objective is need based and equivalent 
to open recruitment /selection. Therefore. the respondents are to 
implement the scheme strictly as per spirit and object of the scheme 
taking as whole and not otherwise. 

That the respondents have no comment to offer to the statements 
made in para 14 of the application. 

That with regard to the statements made in para I to 6 under the 
heading LEGAL GROUNDS FOR REUEF of the application, the 



answering respondents state that under the facts and circumstances of 
the case and under the provisions of the law relating the matter in 
issues in the application, the grounds shown are not ground at all which 
can not sustain in law. Therefore the application is liable to be 
dismissed with cost. 

That with ire2ard to the statements made in para II under the 
heading DETAILS OF THE REMEDY EXHAUSTED and para ifi 
under the heading MATTERS NOT PENDING IN ANY OTHER 
COURT OR TRIBUNAL, the respondents have no comments to offer. 

That with regard to the statements made in para IV under the 
heading RELIEF PRAYED FOR the answering respoidents state that 
in view of the facts and circumstances of the case and the provisions of 
law, the applicant is not entitled to any relief whatsoever as prayed for 
and therefore the application is liable to be dismissed with cost as 
devoid of any merit. 

In pren-lises aforesaid, it is therefore, prayed that Your 
Lordships would be please to hear the parties, peruse 
the records and after hearing the parties and perusing 
the records, shall also be pleased to dismiss the 
application with cost. 

VERIFICATION 
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VERIFICATION 

I, Shri. N.K.Barbaruah , presently working as the Administrative 

Officer in the Regional Research Laboratory. Jorhat ( Assam), being 

competent and duly authorized to sign this verification, do hereby solemnly 

affirm and state that the statements made in the written statements in para 

1- O (, Ov-Cl. I 	_- are true to my knowledge and belief. 

those made in para 	 being matter of records 

are true to my information derived there-from and the rest are my humble 

submission before this Hon'ble Tribunal. I have not suppressed any material 

fact. 

And I sign this verification on this I th day of November.. 2002 

at Guwahati. 

Air k &r'-

Deponent 
Admlfl1ttfl6 OffltW 
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,t1atJS5006 
(ifl) 	' 
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